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" For the reasons and discussions aforementioned the order of punishment passed by
the State Government bearing Memo No.14213 dated 02-09-2013 cannot be upheld and is
accordingly quashed and set aside. The consequences shall follow and the petitioner shall be
entitled to all consequential benefits to which he is found entitled as on the date on which
the proceedings in question had been initiated and the order impugned passed. The recovery,
if any, made should be refunded to the Petitioner and the entire exercise should be
completed within a period of three months from the date of receipt/production of a copy of
this order.

This writ petition is allowed.
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" In our considered view, in doing so, the learned writ Court has not committed any
error to the finding of exoneration granted by the equriry officer is well settled law laid
down in the case of Kunj Bihar Vs. Punjab National Bank (1998) 7 SCC 84 and again
followed in the case of S.P Malhorta Vs. Punjab National Bank (2013) 7 SCC 251 and the
umpugned order passed by the learned writ Court is in accordance with law as indicated her
inabove.

We see no reason to interfere with in the matter. Accordingly, this Appeal is
Dismissed."

JAYT TS IaRIRId HosegosioHloHo—2668 /14 H f&Id 28.09.2016 BT UIRT IR &
JFUTeAT # # IM ISR Hedl, fdododo, BIfe HHIG—122 /11 BT Hhed AMUH—14213 fa® 02.09.2013
R Aqgfad e (e 9 15 gfrerd @ Skl dfa aut ae) amaw foram S 2 |

ARIA— AR fear wmar 2 & s9 ey @1 ufd feR v & sFrd 3ia o

gHIRTa fear S aon o ufa et Sefda < a9 & 9
fIeR—<TSIUTed & S7eT 9,
M ey v,

INBR P AR I |

3refteres, AfAATerT qsumed,
fIgR, 9e1 gRT yaIfea va gfsal

fagR oI (SrATERUT) 140-571+10-Sroctodtol
Website: http://egazette.bih.nic.in




